CHI Neo. 284/2019
CHBI VS YOGESH MALHOTRA ITC.

20062020
Present : None
Matter has been taken up through video conferencing hosted by Ma, Pallavi, Reader of this Court

in terms of orders of Hon'ble high Court bearing No. R-235/RG/DHC/2020 dated 16.05.2020 and 16/DHCI 2020 dated
13.06.2020.

Matter is prm‘mlmg at the stage of Arguments on Charge and is listed for 30/06/2020.
Let Notice be 1zsued l."l!'lmugh Crmail / “qul-l..‘l.pp '} tt|rp|11:|n|l:l|I]r or via vms nn!]r )to Ld. Counselin)

for the parties with following directions:

L. To give their consent whether they want to address oral argument if any pertaining to

framing of charge through video conferencing as well in addition to written submission ,

in. To give their consent whether they are agreeable for submitting their Arguments of Charg

through their written submission if any.

il To send their written submission In synopsis form , as briefl as possible.

In case of any eventuality Ld. Counsel(s) are requested to send their communications immediate
(via email only) and in the eventuality of any inconvenience or query you may contact Ms. Pallavi reader

the court via {ufﬁcml email id ; readerchic u|.|rlrm|mllu,Smrmlu@gnulLtnm ar on whuupp as well as mob
no. 9210587637 telephonically or sms enly ) ,

List the matter on date already fixed or 30.06.2020.

A copy of this order be sent along with the notices to the Ld. Counsel for
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cc No. 199/19

CB1 Vs Virendra Singh & Anrs.

09.06.2020

Present: None.

The present matter has been taken up through video conferencing hosted by Mrs Pallavi, Reader of this
Court in terms of office Order No. £-2574-2639/DJ/RADC/2020 dated 29.05.2020 passed by Ld. District

& Sessions Judge (PC Act) (CBI), RADC, New Delhi

The present matter is at the stage of final arguments.

In terms of aforesaid office order, let notices be issued (through emall, WhatsApp, 5MS or through

phone call) to Ld. 5r. Public Prosecutor for CBI and Ld. Counsels

for the accused persons for the next date of hearing. In case of any query In this regard, they may
contact Mrs Pallavi, Reader of this court on her mabile phone no. 9210587637,

Put up this matter for final arguments/further proceedings, on 27.06,2020.

A copy of this order be sent alongwith the notices to the Ld. 5r. PP and Ld. Counsels

for the accused persons.

Officlials are directed to do the needful.
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CC No. 140/19 (Old CC No, 8559/16

CBIVs, Ravinder Singh & Anr,

09.06.2020

Present: None.

& Sessions Judge (PC Act) (CBI), RADC, New Delhi

The present matter is at the stage of final arguments,

In terms of aforesaid office order, let notices be issued (through emall, WhatsApp, SMS or through
phone call) to Ld. Sr. Public Prosecutor for CBI and Ld. Counsels

for the accused persons for the next date of hearing. In case of any query in this regard, they may
contact Mrs Pallavi, Reader of this court on her mohile phone no. 9210587637.

Put up this matter for final arguments/further proceedings, on 27.06.2020.

A copy of this order be sent alongwith the notices to the Ld. Sr. PP and Ld. Counsels

for the accused persons.

Officials are directed to do the needful.
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CC No. 381/19

CBI Vs Sukhwinder Singh Cheema & Anrs,

22.06.2020

Present: None.

en taken up through video conferencing hosted by Mrs pallavi, Reader of this

The present matter has be
y Ld. District

Court in terms of office Order No. E-2574-2639/DJ/RADC/2020 dated 29.05.2020 passed b
& Sessions Judge (PC Act) (CBI), RADC, New Delhl

The present matter is at the stage of arguments on application under section 294 Cr.P.C.filed on beha'

of A-5,

It is informed that Id. counsels for the accused persons had requested for adjournment.

plication under section

Accordingly, on request, re-notify this matter for arguments on the ap
time shall be informed to the

294Cr.P.C.filed on behalf of A-5, on 16.07.2020. The meeting schedule

parties subsequently.
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€C No. 142/19

CRIVs V. N Hajatekharan E Anry

22.06.2020

Present: None for CBI.

Sh. Manmeet, Id. counsel far A-2.

The present matter has been taken up through video conferencing hosted by Mrs Pallavi, Reader of this
Court in terms of oHice Order No. [-2574-2639/0)/RADC/2020 dated 29.05.2020 passed by Ld. District

& Sessions Judge (PC Act) (CBY), RADC, New Delhi

The present matter Is at the stage of arguments on the point of charge.

Ld. counsel for A-2 submits that he will adopt the arguments to be addressed on behalf of A-3 and will

address further arguments thereafter,

It is informed that Id. counsels for A-1 and A-3 had requested for adjournment.

Accordingly, re-notify this matter for arguments on the point of charge, on 21.07.2020. The meeting
schedule time shall be informed to the parties subsequently.
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CC No. 283/19(Oid ¢ No. B556/16

cBlVs. Ravinder Singh & Anrs,

02.06.2020

Present: None.

The pr
Present matter has been taken up through video confs rencing hosted by Mrs Pallavi, Reader of this

Cou
- 5: in terms of office Order Nao. LESH-!E!BIGHMDCHDID dated 29.05.2020 passed by Ld. District
ssions Judge (PC Act) (CBI), RADC, New Delhi

The present matter is at the stage of final arguments.

In terms of aforesaid office order, let natic es be issued (through email, WhatsApp, SMS or through
phone call) to Ld. Sr. Public Prosecutor for CBI and Ld. Counsels

for the accused persons for the next date of hearing. In case of any query In this regard, they may
contact Mrs Pallavi, Reader of this court on her mobile phone no. 9210587637.

Put up this matter for final arguments/further proceedings, on 27.06.2020.

A copy of this order be sent alongwith the natices to the Ld. Sr. PP and Ld. Counsels

for the accused persons.

Officials are directed to do the needful.
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CHI Na, 381/2019
CHI V3 SUKHWINDER SINGH CHEEMA ETC.

2000 2N

Present ; None

Matter hax been taken up through

in terma of ordess of Hon'hle Iuﬁh Comrt hq'Irll'lF No,
1306 2030,

viden tﬂﬁlf‘rfﬂﬂnﬂ heseted by Ma Pallawi, Peader of this Coun
R 25/RG/DNC /2020 dated 16.05.2020 and 16/DHC/200n daied

Matter was proceeding at the stage of mise. arguments and s lised for 2270672000

Let Notice be ssued (throw

gh Lmail | WhatApp ftelephonically or via vms only } 1a L. Counsells)
for the paties with following directions:

To give their consent o they want to address oral argument through video ennference.

To give their consent whether they are agrecable for arguments via written submission .

1. To send their written submission in synopsis form , as brief as possible,
In case of any evennuality Ld, Counsel(s) are

(via email only) and in the eventuality of any inconve

requested to send their communications immedistely

nience or query you may contact My Pallavs reader of

readen b r-ur1rmnm|u_‘jtllu.|=@5nu||.mm or on trhull.lpp 2z well as mobile
no, 9210587637 telephonically or ams only ),

the court via (official email ul ;

List the matter on date already fixed for 22.06.2020,

A copy of this order be sent along with the notices to the Ld. Counsel for the pares.
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CBI No. 142/2019

CBI\'SV.N,RWW

2006 2000
Present : None

Matter has been taken o
in termis of orders of Honble high Coun bearing No. R-

13.06. 2020,

p through video conferencing hosted by Ma. Pallans, Reader of this Coun
235/RG/DHC/2020 dated 15 05,3020 and 16/DHG/ 2020 dated

Matter is at the stage of Charge and is listed for 22/06/ 2000
Let Notice be issued (through Email / WhatsApp / telephonically or via sms only ) to Ld. Counsel()

for the parties with ﬁwllo-n'mg directions:

To give their consent that they are agreeable for Argument on peint of charge through

L
video conferencing.

b, To give their consent whether they are agreeable for Argument on point of Charge through
their written submission if any.

i To send their written submission if any pertaining to Argument on point of Charge in
synopsis form , as brief as possible.

iv. To give their consent whether they want to address oral argument if any pertaining to

framing of charge through wideo conferencing as well in addition to written submasnon,

In case of any eventuality Ld. Counsel(s) are requested to send their communications immeduately
(via email only) and in the eventuality of any inconvenience or query you may contact Ma. Pallavi reader of
the court via (official email id : readercbicourtroomno. 504radc@gmail.com or on whatsapp as well as mobile

no. 9210587637 telephonically or sms only ) .

List the matter on date already fixed for 22.06.2020.

A copy of this order be sent along with the notices to the Ld. Counsel for the parties.
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